FORM A - PUBLIC ANNOUNCEMENT

Under Regulation 6 of the insolvency and Bankruptcy Board of India
(luéohency Process for Corporate Pemp.icw 20186)

FOR THE ATTENTION OF THE CREDITORS OF
M/s. SHIRIN EXPORTS PRIVATE LIMITED

_|Name of corporate debtor M/s SHIRIN EXPORTS PRIVATE LIMITED
Date of incorporation of corporate
debtor 13/04/2012

“TAuorty under which Corporate ;
Hetor & Incorporatod | recisiered | Registrar of Companies (ROC)-Mumbai
e e e e | U51909MH2011PTC219281

| Comorate deblor
.| Address of the registered office | Shop No. 2, Raj Umang It Co-op Hsg Soc
and principal office (if any) of Ltd, Shiv Vallabh Road, Rawaipada,
corporate debtor Dahisar (East) Mumbai, MH 400068, IN

.| Insolvency commencement date | 03.01,2022 (Order was received on
in respect of corporate debtor 18.01.2022)
.1 Estimated date of closure of

insolvency resolution process 020772022

the insolvenc essional acti
e ¥ fon professionas | BEVIPA-001/IP-P-0201012020-2021/13103

.| Address and e-mall of the Interim | Address: E-455, Ranjit Avenue,
resolution professional, as Amritsar-143001
registered with the Board Email; jatinmehraassociates@gmail. com

Address and e-mail to be used for | Address: E-455, Ranjit Avenue,
correspondence with the interim | Amnitsar-143001

resolution professional Email: shirinexports.cipp@gmail.com
| Last date for submission of claims | 01/02/2022

Classes of creditors, # any, under | Name the classies)

clause (b) of sub-section (6A) of | Not Appiicable -

section 21, ascerlained by the A per Information available with IRP
interim resolution profes:

Names of Insolvency Professionals
Identified to act as Authorised NA
Representative of creditors in 4

class (Three names for each class

g Relevant Forms and Weblink:

;Details of authorized hitpJ//www.ibbi.gov.in/downloadform. htmi

representatives are available at: %gg Address: e "
as address mentioned in No, 1

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the M/s. SHIRIN
EXPORTS PRIVATE LIMITED on 03/01,2022 received on 18/01/2022

The creditors of M/s. SHIRIN EXPORTS PRIVATE LIMITED, are hereby called uponto
subma their claims with proof on or before 01/02/2022 to the Intenm Resolubion
Professional at the address mentioned against entry No. 10. The financial creditors
shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means,

A financial creditor belonging to a class, as listed against the entry No. 12, shall
indicate its choice of authorized representative from among the three imsoivency
professionals listed against entry No.13 to act as authorized representative of the
class [Nonej in Form CA. Submission of faise or misieading proofs of claim shall
attract penalties.

Name and Signature of Interim Resolution Professional:

Jatin Mehra - 1BBI/IPA-001/1P-P-02010:2020-2021/13103

Date and Place: 20/01/ 2022, Amritsar
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